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Date of Decision: 03 .4.7%.
CP 35/94 (& 132/37)

SMr . LUIDERJEET TAUR es s PETIT ITMMIER .
V/Se
SH e ALJH . MIVHARJEE S QB3 ., ewe RESPOIDEIITS .

CORAN ¢

HOM'ZLE MR . SOPAL TRISHNA, MEMSER (J).
HCM'3LE MR. O . SHARMA, MEMBER (A).

For the Petitionsr eee SHET RAJBHDFA 3SOII.
For the Respondants eve SHRI TJ.0. ZHARMA,.

PER. HOI'ELE MR, © . SHADML, MEMBER (a).

3t . Indzrjest Vaar has, in this Sontemnpt Pet it ion,
ctated that the -i‘ire':t icops o f the Tribanal in the order daked
154723 (Annexrure A=1), pazsed in Sa 132,87, have not bB=en |
complied with by the respo n.d'—nt.. and, there fare, thewy should bz
wvanizhed for this failure on thelr part. The respondznts have
filed the reply to the Contermpt Potiticon as well as an additioml
reply. ,

2 We have hoard thz lzarined ocounzsl for the parties. The

directions of the Tribunal in para 3 of its order datzd 16.7 .73

"The applicant should e given re-appointment on

a regular bazis from the sarme date from which the
T2 & o0 g ha given zppolobment L0 a parson
Whns placs at a serial nuanlyzr lower
than = applicant in the merit list
refzrred 2 in the lztter datsd 292.9.22, produoed
oy Mr . Sharma. The matter of giving appointment
should be C_'?;x:‘l'ﬂ."" within 2 2eriod of three months
from today .
The learnsed counszl Zor ths: respondentcs frodiozd before us today,

3 10th

o

during ths hearing, & oopy of order 110.1-24/93<Esth ., dat
January, 1995, wl'_nh has bzen talsn on record > ;f‘;:r-rmnr to
which, the zpplicant ‘has kezn appaintsd to the posk of Stenogrs-
of R5.,1200 plus usual 3l1lowanczs on a
temporary basis at ICD Headquarters, Dzlhi, ag9ainst 'z superouiee

rary st af Stenographss Srale-D. It 1z further stzted in the

gaid arder that the appointment will he zubjsct to the ocutone
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of the decizion in the Peview Patition 00.32761, pending before

this bznch of the Tribunzl. The lzarned counszl for t he applicanty

[etitioner has 2tated that the appointment has not bean offersd
on a regular bhzsiz, as Jdsgired by the Tribunal. The lzarnsed
counszl for the re Spuniwntu then dreyw our a:tentlun o AnnsEstars

g~

r=5 Jdated 13.9,%4, which i3 the order zanctioning creaticn of

the post agJainst vhich the applicsnk fsetitionsr has ben re-

£ the 23id order ik has bzen stated that

appointed.  In para-=3

£he pointment of the apblicant to the post of Stenograrher
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Grade~D would be on a ragular bazis.

2. In the circumstancss, w2 aref satisfied that the apg cointme
of the applicant to thse post oF Stenogragher Grade-D in the scale
of P2 A200=2040 is n:;n> regular basis. Thz order of the Tribunal
has een conplizd wigh. This Zonteapt Petition, therefors, hss

beoomes infractumis. The notices izsusd are discharged.

( O.F. ZpsEra M) ( GOPALL TERESMIA )
MEMBER (&) MEMBER (J)
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